T.A. No, 1837 of 1987

Dt. 25'9 » .].CI—*”'-]-
Hon 'ble Mr. K. (bayya, A.M,

Hon 'ble Mr. S.N, Prasad, J,M,

None for the applicant even in the revision
Of the list. The case was dismissed for default
on 20,12,1990. The applicant moved restoration
arplicotion no. 16 of 1991, which was taken up end
and vide order 4.3.1991, the restoration applica-
tion was allowed and the case was restored to its
number thereafter, (h the last occasion
the applicaﬁfai‘hacl Scught adjournment on the
ground thet his counsel was not available en thst
daggﬁ Today also his counsel is pot present.
However, last Opportunity is given to the dpplicant
for hearing. List this case for hearing on
19.11.199]1, |
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